
IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

FRIDAY, THE SIXTH DAY OF SEPTEI\4BER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J. SREENIVAS RAO

WRIT APPEAL NO :697 0F 2014

[ 34181

Occ

...APPELLANT

WritAppealunderclausel5oftheLettersPatentpreferredagainsttheorder
dated '13.03.2014 in WP No. 19918/2008. on the file of the High Court'

Between:

AND

1

P. Ramesh Babu, S/o. Somasekhar Rao, Aged about 54 years'

iretO.Empioyee, R/o. Mallapur, Secunderabad, Hyderabad'

2

The Divisional Co-operative Officer' Secunderabad Division' M J Road'

Nampally, HYderabad.

The Deputy Registrar of Co-operative Societies, City Circle' Nampally'

Hyderabad.

3. The Prudential Co-operative Urban Bank Limited, R P Road' Secunderabad'

4. T. Parthasaradhi, Died per Lrs .RR 7 and 8, S/o- T Ramamurthy'tlindu' R/o'
' il No )iAqit7i, Central Excise Colony, Bagh Amberpet' Hyderabad'

5. Syndicate Bank, Basheerbagh Branch, Hyderabad 
'

6. The Hon'ble Recovery Officer, Debts Recovery Tribunal' Hyderabad

(Respondent Nos.5 and 6 are not necessary parties in this appeal)'

...RESPONDENTS/
RESPONDENTS in WP19918 of 2008

7. Tanniru Sridhar Rao Died per Lrs' 9 to-l1, Aged about 52 Years Occ Not
' r"'"*" t" ipp;tlani Ryo i.fro z-z-aqtT2Ceilral Excise Colony Bagh

Amberpet, HYderabad

8. Tanniru Seetharavamma, W/o Late Tanniru Parthasaradhr' Aged about 72
" i;;;o;;N"ikno*n t6 apperranrnlo HNo 2-2'647172 Central Excise

Colony Bagh Amberpet, HYderabad

9. Tanniru Sarada, Wo Late Tanniru Srldhar Ra-o Aged about 54 Years Occ Not
' k"6*" nl" A No z-z-ail t72 Central Excise Colony Bagh Amberpet'

Hyderabad



l0.Tanniru Sripad. S/o Tanniru Sridhar Rao Aged about 2.1'(ears Occ Not
Known to ap1: ellant R/o t1.No. 2-2-647172 Central Excise Colony Bagh
Amberpet, H, derabad

'1 1 . Tanniru Sriy:r D/o Tanniru Sridhar Rao Aged about 7-2 Years Occ Not Known
to appellant f:t/o H.No. 2-2-647172 Central Excise Colony Bagh Amberpet,
Hyderabad

( Respondert No.7 and 8 are brought
respondent l o. 4 and 9 to 11 are broug
respondent [t;o.7 as per Court Order dated
in WA No 69, ot 2014 )

on record as L.rs. of deceased
ht on record as Lrs of deceased
16.07.2A2L Vide lA No. 1 of 2024

...RESPONDENTS

Counsel for the Ap cellant: SRI MASTAN VALI SHAIK

Counsel for the Re,;pondent No.1 & 2: MRS. B. MOHANA RE DDY,
GP FOR COOPERATION

Counsel for the Re:;pondent No.3: SRI C. SRI HARI PRASAE REp. FOR
SRI M. VENKAT DIVAKAI1

Counsel for the Rer;pondent No.8 to 11: SRI R.N. HEMENDRANATH REDDY,
SR. COUNSEL REP FOR
SRI SANNAPANENI LOHIT

The Court delivere,:l the following: JUDGMENT



i7

THE HON'BLE THE HIEF STI E ALOK ARADHE

AND

THE HON'BLE SRI IUSTICE I.SREENIVAS RAO

rit A f2014

UDGMENT

o

(Per rhe Llon'bh tlt Chilf J Jhft Akk A/,ull)4

Mr. Mastan Vali Shaik, learncd counsel for the appellant.

NIrs. B.Mohana Reddy, learned Govcrnment Pleader for

Cooperation Department appears fol respondents No.1 and 2

Mr. C.Sri Hari Prasad, learned counsel represeflts

Mr. M.Venkat Divakar, learned counsel for respondent No.3-

Prudential Cooperative Urban Bank Lirnited (for short 'the

Cooperative Bank)

Mr. R.N.Hemendranath Reddy, learned Senior Counsel

appears for Mt. Sannapaneni Lohit, learned counsel

respondents No.8 to 11.

2. This intra court appeal is filcd against order

dated 13.03.2024, passed by a learned Single Judge by which

writ petition preferred by the appeliant aii., W.P.No.19918

of 2008 has been dismissed and tirc orcler dated 22.01 .2008,

i
I



. t- -l

)

passed b1- rirc r\nclhra Pr:adcsh Coopc-ar ir e l'ribunal,

3. The is. ue which ariscs for consideratron in this writ

W.P.No 199'8 of 2()08, has becn upheld

appeal uq., \\, rcther, without initiarion of recor-erl proceedings,

the Coopera,ir-e Bank, merely on the basis of ,:crtificatc, can

Vishwasrao )atil Murgud Sahakari Bank Limitedl.

dated 13.03.. t014, passecl b), the learned Single ludge

Ilvdcrabad ltirr shorr 'the Coopcrative 1'ritrr.rnal')

1 
1zo:o; r sc.c :r;

1n

1n

conduct :rn rr-rctlon and sale of a properfir, iir n I longer

v

ru integra anci has been answcred by a Constitr_rrion llench of

the Suptcme Court in Pandurang Ganpati Chaugule

Constitution Bench of thc Supreme Court, r:h,: Cooperative

Bank (rcslror Jcnt No.3) has ro approach rhe DeL ts l{ecor.ery

4. In vic-,i, of aforcsard enuociation of 1nr. by the

Tribunal tbr rccor.eq, of its dues. 'l'he imPrgntd or-der

W.P.No.1991 j of 2008 and rhe ordcr dated 22..0i.2Lt(-t3 passed



3

by the (-ooperative 'fribr-rnal (-T.ANo49 of 2006 xe1n

afftmed

5. I Ioweve r, Iiberty is rcsen ed to the Cooperativc Bank

(respondent No.3) to approach the Debts Rccovery Tribunal

for recovery of the dues.

6. The amount depos-ited bv the auction purchaser in

on 24.06.2004 shall be rcfunded to him along with interest

(@ 9o/,, p.a.

7. The \X/rit Appeal is accordingly disposed of. No costs.

As a seqr-rel,, miscellaneous petitions, pending if any, stand

closed.

To.

SD/.T. KRISHNA K,UMAR
DEPUTY REQTSTRAR /

//rRUE coPY/' aecrrorforrtcen 
/

The Divisional Co-operative Officer, Secunderabad Division' ItI J Road'
1

2

3
4
5

Nampally, H
The DeputY

vderabad.
h""dil[# 

"t 
Co-operative Societies, Citv Circle, Nampallv'

Advocate [OPUC]
Advocate IOPUCI
, Advocate [OPUC]

Hvderabad.
The Prudential Co-oPerative Urban Bank Limited, R.P. Road, Secunderabad

One CC to SRI MASTAN VALI SHAIK,
ne CC to SRI [ril. VENKAT D IVAKAR,

One CC to SRI SANNAPANEN ILOHIT
7. Two CCs to GP

touTl
8. Two CD CoPies

BN
BS

FOR COOPERATION, High Court for the State of Telangana
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HIGH COURI-

DATED:06105t12024

JUDGMENT

WA.No.697 of 2014

DISPOSING 0F THE WRIT APPEAL
WITHOUT CCISTS
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